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1221 hrs,

PAPERS LAID ON THE TABLE

REGISTRATION OF NEWSPAFERS (CEN-
TRAL) AMENDMENT RuLrs

The Deputy Ministey in the Minis-
try of Information and Broadcasting
{Shrimati Nandini Satpathi): I beg to
lay on the Table g copy of the Regis-
tration of Newspapers (Central)
Amendment Rules, 1963 published in
Notification No. G. 8. R 1872 in Gazet-
te of India dated the 25th December,
18965 under sub-section (2) of section
20A of the Press and Registration of
Books Act, 1867 [Plared in Library.
See No. LT-5603/686].

AGREEMENT OF 1949 BETWEEN MILITARY
HEPRESENTATIVES OF  INDIA  AND
PAKISTAN

The Minister of State in the Minis-
try of Defence (Shrl A. M. Thomas):
On behalf of Shri Y B. Chavan I beg
10 lay on the Table a copy of the
Agreement between military repre-
sentatives of India and Pakistan re-
garding the establishment of a cease-
fire line in the State of Jammu and
Kashmir, in 1949, [Placed in Library.
See No. LT-5604/68).

12.22 hrs.

STATEMENT RE. POINTS RAISED
DURING DISCUSSION ON RAIL-
WAY BUDGET, 1865-886.

The Minister of Rallways (Shri SX.
Patil): On the 8th December, 1965, 1
made a statement on the floor of the
House to the effect that copies had
been placed in the Parliament Lib-
rary, for persual of hon'ble Membsrs
interested, of replies finalised till then
during the last year's Railwasy Budget
discussions. For the information of
hon'ble Members, I may state that
three coples of similar replies, as re-
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gards the remaining points requiring
to be dealt with, have also since been
placed in the Parliament Library.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information and
clarification, I pleaded with you very
earnestly last time when he laid the
interim replies on the Table of the
House, that other Ministers might also,
with profit to the House, emulate his
example. We have noticed here as I
pointed out the other day, that Minis-
ters gre in the habit of ignoring is-
sues raised in the debate with regard
to the Demands of their Ministries,
and never caring to refer to them later
on at any time during the year. The
Railway Minister has brought out two
statements, last time and again today.
There is no other Minister who has
cared to emulate his example. There-
fore, I request you to instruct the Mi-
nisters to do something in the mat-
ter, and do the same thing as the Rail-
way Minister has done.

Mr. Speaker: I will see. If something
is necessary, I will do.

12.25 hrs,

STATEMENT RE: THE LATE PRIME
MINISTER'S VISIT TO BURMA

The Minister of Extermal Affairs
(Shri Swaran Singh): During the visit
of the late Prime Minister, Shri Lal
Bahadur Shastri, to Rangoon from
20-23 Dezember, 19685, a serles of talks
took p'ace in an atmosphere of ex-
treme cordiality and understanding
between him and the Chairman of the
Revolutionary Couwnci] of Burma, Gen.
Ne Win. These talks covered a wide
range of topics. The two statesmen
exchanged views on current interna-
tiona] questions, with particular refe-
rence to the developments in South
East Asia and on Indo-Burmese rela-
tions. The talks disclosed an identity
of approach and similarity of wviews
on the problems discussed. A joint
communique issued at the conclusion
of these talks is placed on the Table
of the House [Placed in Library. See
No. LT—5605]66].
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The problems of persons of Indian
origin in Burma were also reviewed
by the two statesmen. The discussions
were of a general nature. Both lea-
ders agreed that continued efforts
should be made to find an early solu-
tion to the various problems. They felt
that given goodwill and understanding
on both sides, such problems could be
solved to mutual satisfaction. More
detailed talks on this subject took
place between the Burmese Foreign
Minisler and myself at which the se-
nior officials of the two Governments
were present.

The Burmese Government have re-
iterated their assurance that resident
foreigners, who could play a useful
role in the new social order that
Burma is building, would be given
facilities to enable them to live and
to work in Burma as citizens should
they so desire. Our discussion saw
some further progress in the settle-
ment of the question of compensation
for nationalised property and repat-
riation of Indian assets from Burma
and it was decided to continue the
discussions after further examination
of the points raised by the two sides.

For historical reasons there is a
large Indian community in Burma.
Their presence in Burma has, no
doubt, created delicate problems of
human relations. Time alone can
solve al]l these problems.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Leave it to time, time alone.

‘Shri Swaran Singh: Human rela-
tions, not compensation.

However, our late Prime Minister's
visit has created the necessary climate
in which an early solution of these
problems could be attempted, The
determination of both Governments to
resovle such problems by friendly
discussions has further strengthened
the cordial and close relations exis-
ting between the two Governments.

Shri Hari Vishnu Eamath: We
need no government If it s
to be left to time and time alone.
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Shri N. Sreckantan Nalr (Qullon):
What does the hon. Minister mean by
saying that time alone can solve the

problem. Does he mean that the
claiments will die?
8hri Swaran Singh: No, 8ir; I do

not mean that.

Bhri Hem Barua (Gauhatl): In pars
4 of the statement, the hon. Minister
says that for historica] reasons there
is & large Indian community in Burmau;
their presence in Burma has now
created delicate problems »f human
relations; time alone can solve all
these problems. That Is what the hon,
Minister has said. Instead of leaving
this problem to the will of God, des-
tiny and time, may I know what prae-
tical steps has the Government tlaken
or propose to take towards the solu-
tion of problems like compensation for
nationalised property as also repatria-
tion of Indians of Burmese origin to
our country?

Bhri Bwaran Singh: On these 1iwo
specific issues, the House is no doubt
aware that those persons of Indian
origin who did not want 1o stay on in
Burma in view of changed conditions
there, they had to be repatriated. They
were given liberal facilities by pro-
viding tramsport; other arrangements
were made to enable them to leave
Burma. About compensation, T have
said in an earlier paragraph that some
talk did take place about compensa-
tion for nationalised property
and also about repatriation
of assets of those who leave that coun-
try. As a result of this discussion
some progress hax bren made. These
talks will be continued at official levels
both in Rangoon as well as in Delhi

Shrl Hem Barua: He has not ans-
wered my question. There are ins-
tances of people of Indian origin in
Burma who were provided facilitles
by our government to come to this
country but they were taken back from
the alrport at Ramgoon. I know of an
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[Shri Hem Barua]

“indlan who was allowed to leave
‘Burma only with his tooth brush and
“nothing. else.

Shri Swaran SBingh; If the hon.
Member gives me informaticn about
the precise person who had to face
that hardship, I will look into the de-
tails.

Shrl Hem Barua: [ may draw your
_attention to a letter which appeared
in the columng of the Statesman.

Dr. Ranen Sen (Calcutta East): It
was reported in the newspapers that
some talk took place between the
Burmese government and our Prime
minister on the question of Vietnam.
May I know the details and the tenor
of the discussion?

Shri Swaran Singh: The situation in
Southeast Asia was reviewed and in
that connection the prevailing situa-
tion ag it then appeared to the states-
men did come up for discussion.
There was no precise solution or any
precise suggestion that was mooted in
the course of these discussions.

Shri Sezhlyan (Perambalur): We
are glad to note that some progress has
been made in talks. In spite of continu-
ing talks and progress made, we want
to know what concrete steps have
been taken. What interim relief has
been granted to repatriate the affect-
ed persons coming from Burma to
India, especially to South India, be-
cause thousands have beéen affected
and they have been waiting for years
and years and the Government is still
talking. (Interruption).

Mr. Bpeaker: Order, order.

8hri Bwaran Singh; No interim re-
lie? has yet been provided by the

FEBRUARY 26, 1960
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Burmese Government but in respect
of those people who had come out to
this country, some relief is being pro-
vided to them by the Rehabilitation
Ministry here.

Dr. L. M. Singhvi (Jodhpur): May
I know whether the Government pro-
pose to leave this sore question to
time alone to solve or -whether it
wishes to play a part also in solving
this problem and, in particular, whe-
ther the Government. ...

Mr. Speaker; That was put by Shri
Hem Barua.

Dr. L, M. Singhvi: ... has any in-
formation as to how many people
would be permitted to continue to live
in Burma without let or hindrance as,
what are discribed, useful citizens in
the Burmese way of socialism?

Shri Swaran Singh: There has not
been any talk about the numbers that
the Burmese Government would be
willing to keep with them. They have
said that those persons who mre pre-
pared to play their part in the new
social order that is emerging there
would be most welcome to stay, and
those persons would be people who
are cultivating, who are working In
some capacity or the other. They
have nationalised trade and obviously
traders will not find it easy to stay
on unless they switch over to some
other activity.

To T wAge sifgar  (Féer-
™) W AT FY @ g ot A
W ATy A ¥ G ot § fe fa ey
framm @ ¥ =Y 37 ¥ o wre R
T & e At g 1 F e W
wTR & AT ¥ TR e g dwEi e
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w2 fr forg g8 oo ¥ a1 o)X
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oY Fuf fag : g aa ¥ fagar &
w7 avar § s fedt w1 38 &1 woff
% faars agr agt war T gi ag SiF
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a%3 § fx ag wodt wail & fans que
W YT AT Wiy ge SR
fedfemina fafaet 3o fofte 23
1 g vT WE

st e et (faai)
wqr qg @47 & fF ot e T wweh
A # qreArat & frar sy @ A
T4 ®1 g7 FFT K glaurg ww ww
Off, a2 gET ¥ 34 % fawd w1 e
Y faen A oF wfeT ¥ 9w ag ™
AT agl WAt AfgeETat ¥+ AV T
wrreeft w1 2t Wi ¥ ferld weer ¥ e
fer AfFT 3w 99 %1 9g w7 T fw
ag T W9 WTor AgF F 9T J9T @
wrEt A IT K A FT T WO
| AT g 7

wit exdt Ferg : v Fafaeee Wit
ot ®1 g NET @ iy fow e
F e w1 e F 91T ag fedt ot
sfedt ¥ ot o eaver T s & e T
am forr ot oy wal &7 § g o
# ag a7 &% & e fret wrk @ agar @
§% @11 37 %1 qw fen qr s o
37 W vy v f frdt dwr & amgx
&1 & AT @ & W & pnfae
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12.36 hrs.

STATEMENT RE. CORRECTION OF
ANSWER TO 5.Q. No, 371, Re.
TRANSMITTERS FROM YUGO-
SLAVIA.

The Minister of Information and
Broadcasting (Shrl Raj Babadur): In
reply to the Starred Question No.
371 in the Lok Sabha on the 22nd
November, 1065, the Minister for In-
formation and Broadcasting informed
this House that the formal contract
for the supply and installation of a
1000 kw mw transmitter (comprising
two 500 kw mw units) was signed
with the Yugoslav firm on the 18th
November 1965, There was a slight
error in the date mentioned therein.
The correct date for signing the con-
tract is 17th November, 1965.

Bhri Hari Vishnu Kamath (Hoshan-
gabad): I am constrained to say, Sir,
that this habit of giving wrong ans-
wers and correcting them at lelsure
is growing and proliferating on the
treasury benches. Not g week passes
without such corrections being made
once or twice. This answer was given
by the then Minister of Information
and Broadcasting who is now happily
the Prime Minister. May I know whe-
ther you propose to discountenance
such practice? The Ministers should
be au courant and posted with the cor-
rect information. Who is responsible
for this mistake? Is the Secretary to
the Ministry responsible for giving
the wrong information?

Shri Raj Bahadur: There was only
a slight error in the date.

Shri Harl Vishnu Kamath: But
there is some mistake. By whom was
it made? Is the Minister's Secretariat
responsible? Or was she herself res-
ponsible for giving the wrong answer
and correcting it at leisure?
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Mr. Speaker: Really attem'pts should
be made to avoid mistakes and there
ought not to be frequent occasions for
correcting them. But mistakes do oc-
cur sometimes; there is no wonder in
it. Sometimes there is a mistake and

if it has been corrected, there is no
harm.

Mr. Speaker: Further consideration.

Shri 8. M. Banerjee (Kanpur): I
have a submission to make with your
permission.. ...

Mr. Speaker: Everyone has a sub-
mission, but only interruptions are
made.

Shri §. M. Banerjee: The other day
I requested you, like other members,
that the Labour Minister should make
a statement on the Bombay textile
strike. I would request you to ask
the Labour Minister to make that
statement today.

Mr. Speaker: All right.

12,38 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Shiva.
}i Rao S. Deshmukh and seconded by
Pandit J. P. Jyotishi on the 21st Feb-
ruary 1066, namely:—

“That an Address be presented
to the President in the following
terms:—

‘That the Members of Lok Sabha
assembled in this Session are deeply
grateful to the President for the
Address which he has been pleased
to deliver to both Houses of Par-
liament assembled together on the
14th February 1968"."

Out of 20 hours, 17 hours and 5
minutes have been taken and 2 hours
and 55 minutes remain. It is now 1240



